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INTRODUCTION

I, the Chairman of the Committee on Papers Laid on the Table of the Lok Sabha
having been authorised by the Committec to present the Report on their behalf, present

this Fifth Report.

2. As a result of examination of some papers laid during the Third Session
(Eleventh Lok Sabha); and Sccond Session (Twelfth Lok Sabha) the Committee have
come to certain conculsion in regard to delay in laying of Annual Reports and Audited
Accounts of the (i) Overseas Construction Council of India for the year 1995-96; (ii)
Assam Prathamik Siksha Achani Parishad. Guwahati for the ycar 1995-96; (ii) National
Institute of  Unani Medicine, Bangalore for the year 1995-96; (iv) Madras School of
Lconomics, Madras for the year 1995-96; (v) Centre for Policy Research. New Delhi for
the year 1995-96; and have made certain recommendations. The conclusions of the

Commitiee are reflected in the Report.

3. The Committce considered and adopted this Report at their sitting held on 20
March, 2001.

4, A statement showing summary of recommendations/observations made by the

Committee is appended to the Report (Appendix).

New Declhi: PRABHAT SAMANTRAY
Dated 22 March, 2001 Chairman
Committee on Papers Laid on the Table

I
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CHAPTER. T

Delay in laying Annual Report and Audited Accounts of Overseas
Construction Council of India for the year 1995-96,

The Amnual Report and Audited Accounts of Overseas Construction Council ol India for
the year 1993-96 were laid on the Table of Lok Sabha on 10.7.1998.  In wrms ol the
recommendation of the Committee on Papers Laid on the Table comtained in para 3.5 of their
First Report (Fifth Lok Sabha). the Annual Report and Audited Accounts of Overseas
Construction Council of India for the said ycar should have been laid on the Table of the House
by 31 December. 1996 i.e. within 9 months of the close of the accounting year.  Thus. the delay

in laying the Annual Report and Audited Accounts came to about 18 months,

2. In the delay statement laid alongwith the documents. the reasons for delay have been

explained as under:-

“The above Annual Report and Audited Accounts ol the Overscas Construction
Council of India was adopted by Annual General Meeting ol the Council o
30.12.1996. Subscquently, it was found that there were some errors in printing ol the
Annual Report in both the English and Hindi versions.  Although the crrors of the
English version of the Report were got corrected but rectification of errors in the 1lindi
version by the Council was delayed to a great extent on account of” an unforeseen
situation wherein computerized data got corrupted and had to be entirely recomposed.
This took sometime. resulting in delay in the laying of the Annual Report and Audited
Accounts of the Council for the year 1995-96 on the Tables ol bhoth louses ol
Parliament.”™

kN The Ministry of Commerce which were requested on 19 August. 1998 by this Sceretariat

to furnish reply on some points had furnished the same on 4t5cptcmhcr. 1998 as undler:-



POINTS

REPLIES

a)

h)

L)

d)

h)

Please state the dates when:

the Overseas Construction Council
approached the audit authority for
appoinument of auditors for auditing their
accounts for the year 1993-96 and when
were they appointed:

the accounts of' Overscas Construction
Council were compiled and were ready for
heing handed over to auditors:

the accounts were actually handed over to
the auditors:

the auditing of accounts commenced by
the auditors and the time taken in it

the Annual Report was finalised:

the Annual Report and Audited Accounts
were got approved from the A.G.M./
General Body/lxecutive/Finance
Committee of’ the Overseas Construction
Comneil.

the Annual Report and audited accounts
were taken up for translation and printing
i the time taken in it

the linalised Annual Report and Audited
Accounts in both English and Ilindi
Versions were sent to the Ministry for
being faid in Parliament ;

the ~“Delay Statement™ and “Review™ were
prepared by the Ministry:

Approached the audit authority on 21V
December, 1995 and appaointed the wunditors on
the same date.

15" July. 1996

15™ July, 1996

Audit commenced on 15" July, 1996 which
was completed within three months i.e. on 15"
October, 1996.

24" October. 1996

30™ December. 1996

20 days

31™ March 1998 and
1™ April. 1998

14" May, 1998
i




1 the Annual Report and Audited Accounts
alongwith Review and Delay Statement
were got authenticated from the Minister:
and

h) the Annual Reports and Audited Accounts
ol Overseas Construction Council for the
last three years i.e. 1992-93. 1993-94 and
1994-95 were laid in Parliament:

1. The latest position regarding finalisation
of the Annual Report and Audited Accounts
lor the subsequent year i.e. 1996-97: when
these are expected to be laid on the Table of
Lok Sabha?

HI. The remedial measures taken or proposed
1o be taken both in the Ministry and the
Overseas Construetion Council 1o ensure
timely laying of the Annual Report and
Audited Accounts within the prescribed period
ol nine months from the close of'the
accounting year in future.

12 June. 1098

The Annual Reports & Audited Accounts off
the Overscas Construction Council ol India
(OCCD in respect of the Tollowing yvears were
laid on the Table of Lok Sabha on the
tollowing dates.

1992-1993 -
1993-1994 -
1994-1995 -

23.12.1993
23121994
08.03.1996

The Annual Report and Audited Accounts ol
OCCI for the year 1996-97 has alreidy been
laid on the Table of Lok Sabha on 12.6.1998.

As submilled in the statement showing the
reasons for delay in laying ol the above Report
for the year 1995-96. Overscus Construction
Council of India has already been advised 10
ensure that all necessary steps are taken so that
the time frame for laying the Annual Reports
and Audited Accounts ol OCCT on the Table of
both the louses of  Parliament within 9
months of the close of the financial year 10
which the Report pertains, is strictly adhered
to. Ministry of Commerce will also monitor the
stages of completion of the Report in luture.

OCCI on its=part. has now intimated that they
Have taken the preventive measures  as
follows:-

-—-’s-—-



(i Back-up of compuier-dit

(ii) Holding of Annual General Meeting ol
the Council in time with sutficient
period for action.

t9

In view of reasons explained in the
Delay  Statement in laving  of  the
Amnual Report and sundited Accounts of’
OCCL. for the year 1995-90 and also in
view ol submission mide s above, it
is requested 1o submit betore the
Hon'ble Committer abomt the repret
expressed by this Minisiny in delayed
laying the Report on the Fable of the
Parliament and request 1o condone the
delay.

4. e matter was considered by the Commitiee at their sitting held on 28 Janars . 2000,

s the Committee noted that the Annuat Report and Audited Accounts ol Overscas
Comstruction Council of India for the year 1993-96 were laid on the Table ol 1 ok Sabha on

10.7.1998 i.c alter a delay of about 18 months.

0. In the Delay statement laid along with the documents it has been stited that after
approval of the documents by the General Body of the Council. some errors in printing ol the
Annual Report in both the English and Hindi versions were noticed wherein computerized dati
in Hindi vesion of the Report got corrected  and had to be entirely recompaosed.  The Commiitiec
note that  the Council ok about 15 months in rectifying those errors and in recomposing the
corrupted computerized data in Hindi version of the Report and thercalier sending these
documents to the Ministry of Commerce for laying them on the Table of the House.

.
.

7. I'he Committee fail to understand the reasons for taking such a long nme by the Counci
in recomposing the said computerized data.  The Committee are bound o observe that serious
clforls were not made by the Council to complete the job and the things were allowed 1o ke itz



own time.  The Committee are of the opinion that had the council taken serious eflorts 10
complete the documents. much of the delay could have been avoided. The Comminee, theretore,
advise that such type of dilly dally approach should not be allowed (o happen = that the Annual
Reports and Audited Accounts of the Council could be Taid on the Table ol th Touse within

stipulated period of nine months aller close of the accounting year in future,

8. I'he Committee also note that the Annual Reports and Audited Accounts ol the Overseas
Construction Council of India for the years 1996-97 and 1997-98 which were vequired 1o e laid
on the Table of the FHouse by 31.12.1997 and 31.12,1998 have been laid on the lahle ol the
House on 12,6.1998 and 20.2.1999 after a delay of about 5 % months aaul ' '+ months
respectively,  The Annual Report and Audited Accounts for the year 1998-94 o) il Conneil

which were due for laying on the Table of the House by 31.12.1999 have not so Lin been il

0. In view of the reasons advanced by the Ministry which are responsible ton delay i Eiving
Amual Report and Audited Accounts for the year 1994-95 of the Counail. the Comniiee
recommend that the Annual Accounts of the Council should be compiled ind - anvailable o
for auditing within 3 months of the close of the accounting year. These should e lamded over (o
auditors without wasting any lime. For timely completion of audit work sincere cllons should be
mide by the Council by pursuing the matter vigorously with the auditors. The Commitiee alse
desire that in order o comply with the recommendation of the Commitiee whviem it has bee

recommended that the documents of the Council should have been laid on the Fable ol the Tlouse
within nine months of the close of the accounting year, a realistic time schedule should by diig

up and monitored at sufficiently higher level in the Council and in the Ministry ~ov it Annua

Reports and Audited Accounts of the Council could be laid on the Table of the Howw within the

stipulated period of nine months after close of the accounting year in future..

-



CHAPTER -1

DELAY IN LAYING ANNUAL REPORT AND AUDITED ACCOLUNTS OF
ASSAM PRATHAMIK SIKSHA ACHANI PARISHAD, GUAWAILLATI
FOR THE YEAR 1995-96.

The Annual Report and Audited Accounts together with review and delay
statement of Assam Prathamik Siksha Achani Parishad. Guwabti for the year 1995-90
were kaid on the Table of the Touse on 24.11.1997. In terms of the recommendition of’
the Commiittee contained in para 3.5 of their First Repornt (Fifth Lok Sabha). the Annual
Report ind Audited Accounts of the Parishad for the said year should lunve been Laid on
the Table of the House by 31 December, 1996, i.e.. within 9 months ol the close ol the
uccounting year. Thus. the delay in laying the Annual Report and Audited Accounts came
to about 11 months,

b3 In the delay statement laid alongwith the documents. the reasons Tor delay have
heen explained as under:-

“Annual Report and Audited Accounts for the year 1995-96 could not be Taid on
the Table of both the Houses of Parliament by the end of December. 1996 due to
the time taken in the auditing of the annual accounts and the approsval of the
annual report by the Exccutive Committee of the Sute  Society/State
Government. Hindi version of the Annual Report were received Irom the State
Socicty on 18" August. 1997, 1t would, however, be ensured than these reports
are laid on the Table of both Houses of Parliament before the preseribed date in
future.™

kR The Ministry of Human Resource Development (Department ol Iducation) who
were asked to furnish information on some more points,  Tumished the Tollowing
information on 16.12.1997:-

POINTS REPLIES
1. The dates when:

-

) Phe Assam Prathamik Siksha Achani | Advertisfment for inviting proposals lrom
Parishad. Guwahati approached the | reputed  Chartered  Accountimts was
audit authority for appointment of | published in September, 1996, Proposals
auditors for auditing their accounts | were received by the Stale Sociely upto
for the year 1993-96 and when were | 10.09.1996.  The Chartered  Accountants
they appointed: were appointed on 11.12.19%0,

-




by the accounts of Assam  Prathamik
Siksha  Achani Parishad. Guwahati
were compiled and were ready for
being handed over to auditors:

¢) the accounts were actually handed
over Lo the auditors:

Jdb the auditing of accounts commenced
by the awditors and the time taken in
i:

v} the Annual Report was finalised;

) the Annual Report and Audited
Accounts were got approved from the
A.G.M./General Body/Executive/
Finanee Committee  of the  Assam
Prathamik Siksha Parishad. Guwahati:

) the Annual Report and  Audited
Accounts were taken up for translation
and printing and the time 1aken in it;

h)  the finalised Annual Report and
Audited Accounts in Hindi and
English versions were sent to the
Ministty  for  being  laid  in
Parliament:

1 the Delay  Statement and  Review
were prepared by the Ministry:

The accounts were ready lm cnditing by
Scptember, 1996.

Accounts given to Chartered Accountant |
for audit on 23.12.1996 afier approval of
appointment of Chartered Accountant by
Exccutive Committee in its mecting held
on 30.11.1996. ‘

The accounts were given o auditors on
23.12.1996 after observing fmalities like
agreement, Terms of Releraiwe (TOR).
The audited accounts  were reccived on
6.3.1997.

The Annual Report alonpwith  Audited
Accounts was linalised on L1997 and
sent o Government of Assam for approval.

Approval of General Body ol the Parishad
was obtained on 29.5.1997.

Annual Report in English was printed on
296.1997.  Due to non-mailability of
adequate facilities for Hindi ianshition in
Assam. the translation work was assigned
to the Hindi stalT of Ministry ol Human
Resource Development and the same was
completed on 20.7.1997. rimting of Hindi
version was completed by 17.8.1997,

One copy of the English version ol the
Report was sent 1o Ministrs ol Human
Resource Development on 13.7.1997 and
further gopies were sent on 19.7.1997,
Printed copics of Hindi version were sent
on 17.8.1997.

7.8.1997




" Vhe A:%ﬁ;llwﬁc[—;nrl and Audited
Accounts  alongwith  Review  and
Delay Sttement were got
anthenticated [rom the Minister:

1y IThe Anmmual Report and  Audited
Accounts ol Assam  Prathamik
Niksha Achani Parishad, Guwahati
Tow the fast three years. i.e. 1992-93,
1993-94 and 1994-95 were laid in
farliament:

] The latest  position  regarding
finalisation of the Annual Reports
and Awdited Accounts of
subsequent yeur 1996-97,  When
these are expected o be laid on the
Lable ol Lok Sabha?

1 The remedial measures taken or

proposed to be then both in the Ministry

arel the Assam Peathamik Siksha Achani

Paeshid, Guwahati to ensure timely laying

it Annual  Report  and  Audited

\eeonnts within the prescribed period of

mwe months  from  the close of the

Accounting year(s). in (uture.

5.9.1997. alter receipt ol T version
copies  from  Assum  Prathoaml. Siksha
Achani Parishad. Guwalin

Since the District  Prminy Fducition
Programme (DPEP) wis Liwnehed  in
November, 1994, the Al Report for
1994-95 was the first Repuat 1o Ta L by
the State Society. The simn wa.wont 1o the
Lok Sabha/Rajya Sabha fwictann
22.11.1996.

i

The Audit of the Moconnt i the
fiscal year 1990-97 1 completed
and audit reporls reve el |'I) the
Suate Society.

The Draft English vonaon ol (e
Annual  Repont 1196-97
alongwith audit repunt has been senl
o Government ol for
approval.

The Annual Repart 19190-97
DPEP-Assam. is vapu bl
sent to the Mty ol Hanen
Resource Dhevelopunen by
2811998, The e swonhd be B
in  the next ul e
Parliament.

i)

ii)

1Y)
ARRWTTT]

al
o e

iii)

NSl

Procedure for appointment ot Clartered
Accountants  has  been  ctreamilined:
simplified by the State Socwiv - Now oo
prior approval of the Exceuinge Commitiee
would be required for appomtment of
Chartered Accountants wund  the approval
would be taken on completion of andit
alongwith the Audit Report  This would
save major time gap between adyertisement
and subsfquent appointmenm ol CAs,
Ministryof Human Resowee Thvelopient
(Department of Educationy huee abieads
advised the State Socieny o wllwe o the !
prescribed time selwadul - lin
finalisation/laying ol the Annual Repuorte.




|

I

The Ministry of Human Resource Develoopment {Department of i atn who
wi e requested on 20.3.1998 (o furnish further information on some nui puante aieanyp
v al the replies given by them carlier.  furnished the same on 12.6. 1995 e i

POINTS

CREPLIES

I is stated that the advertisement for
appuintment ol Chartered Accountants
w.as published in September, 1996 and
they were appointed on 11.12.1996.
Please stale the reasons for adopling
this ype ol procedure Tor appointment
ol Chartered Accountants for auditing

the accounts of the Parishad instead of

approaching the C&AG or DGACR,

I is stated that the appointment of

Chartered Accountants was approved
I the Excewtive Committee.  Please
stite under which statutory authority
the Exeentive Conumittee approves the
appointment of Chartered Accounts,

Iowas asked by the Lok Sabha
Secretarial in Ihe questionnaire, sent
cirlier. about the dates when the

auditors commenced the auditing of

accounts and the 1ime taken by them,

The Accounts of the urdinl e heing
audited by the Charterad Nevonmis under
Rule 18(2) of the Nemondum ol -
Association & Rules and Rule 1 (1) ol the
Financial Regulations ol ihe Parishad.
There is also a provision fhat the acvcounts
of the Parishad would e suedied by dhe
Accountant General. Tl C& VG owho was
consulted in the matier ha. awhoasd tha
they can carry out sole amlit ol the S
Society under Seetion 2Oy of the CX G
Act after keeping Rule 2101y ol the Sacieny
in abeyance as Rule 24¢1 il V1 of the
Society cannot be operated sumulianconsly
The C&AG also advised thar the other
option is 10 entrust supcinnper o it 1o
the State AG il the audit by e Chartered
Accountants is o be contied  or o
request the World Bank. who e the
funding agency for the project. o aceepl
the audit reports by the  Chartered
Accountants. Under para 1ih) o the Credit
Agreement with the Waald Gk, the
accounts of the Parishinl avhied Iy the
Chartered Accotmtants ine g onoepiad
by them.

Under Rule 24(1) ol the  Foumeial
Regulations of the Parishinl, the | secutive
Committee is competent to vopape the
Chartered Accountants Jor the adit ol the
accounts of the Parishad.

The audit was commenced on 312019906
and completed on 15.2.1997

8-




Ihere is no mention in the replies
about the dates on which the auditors
started the auditing ol accounts and
when the auditing was completed.

It is stated that the Annual Report and
Audited Accounts were finalised on
14,1997 and sent to the Government
ol Assam for approval. After
wproval by the State Government
these documents were approved by the
General Body on 2951997, Please
Jale the reasons why these documents
were sent to Lhe
Vesam and aller their approval these
were approved by the General Body of
the Parishad. It is against the practice
that these  documents should  have
been  approved by the  General
Body/lExecutive Committee first and
therealler sent to the Government.

¢t Please state the financial status of the
Parishad.  Tow much grant is being
riven by Central Government., how
much by State Government and how
much money is bemg generated by the
Parishad itsell”?

Government ol

The Annual Report and A Neconnis
were finalised on 4.4.97 amld o e
State Govt. since the T bl Chiel
Minister. Assam is also the Preadent ol the
General Body ol the e hal e
approval wis taken on M 10 aleouph
the State Giovt.

85%o0f the project cost i et In the Giove,
of India, which is releinsed e pramt o the
Parishad and the remainiog 19" e shared
by the State Gove. The Govt ol Inde share
is resourced through extevial andimg The
Parishad itself do not geneane iy lads

I'he matter was considered by the Committee at their sitting held on 28 April.

",

The Committee

noted that the Annuval Report and Audited  Acveounts ol the

anshad for the year 1994-95 which was their first year of laying were L vn 3 111990

o aller a delay of 11 months. The documents for the year 1996-97 wene Lanl on the

Lable of the House on 31.3.1998 i.e. after a delay of about 3 months iusd the doctments

fim the year 1997-98 were laid on 21.12,1998 i.c. within the prescribed peoomd of ning

mniths after close of the accounting year. owever, these documents fon the vean 1998

99 which were required to be laid by 31.12.1999 had ntnl been  laid till *8 1 *oon

el



Faking into aceount the inordinate delay in laying the document ot Lible of
the House. the Committee decided 10 call Tor the evidence of the representatives ol the
AMistry - of Thiman - Resource  (Department  of - Education). Movoshmply, the
representatives ol the Department of Education appeared before the Conmmtice ot their

it held on 2.6.2000.

On being asked to explain the reasons for taking 11 months 10 Lo e Al
Report and Audited Accounts for the year 1995-96 of the Assam Sikshan \o b Pansdinl.
the representative of the Department stated that an unduly long time el Tuon taken ot
th stapee of auditing of the accounts.  He also stated that all effort, e Jo ug ik 1

overcome the delay in Tuture,

On being asked whether the Parishad has concurrent audit sy stem e onder 1o
mmimise the awdit objections and o save the time in auditing ol wounts, the
wpresentative ol the Department stated that it is done by C&AG whin b aboes only

snperimposed audit and not the concurrent audit.

On being asked about the remedial measure taken by the Depantienn v that they
do not default in future, the Secretary of the Department stated that they Jave aold the
Parishad that il they do not submit their documents in time in fwlie the il bemyp
wheased 10 them  would be stopped until they make available these document o them

I being Faid on the Table of the House.

The Commitiee note that the main lactors which contributed toswand. deliay were
t action for appointment of auditors was taken by the Parishad alter 5 ' ponths ol the
lose of the accounting year and further 3 months were taken in appoininient ol anditors:
tity & months were taken by the Parishad in cmnpi];lim) of their i vounts (i) 12
LN

months were taken by the Parishad in finalisation oltlhcir Annual Report and (in)

months were taken in translation and printing of the documents.

—l -



The Commitiee take a serious view of the fuct that the Annaal Keports o
\inbited Accounts ol the Parishad are being laid on the Table with inonhna el e
Cummitiee note that alter ¢lose of the accounting year 1993-96. the P hanl ook e
e 14 months in appoiniment of auditors and compilation of their acconnt .o painst 3
menths recommended by the Commitee. The Committee also note that 1he acvounts ol
the Parishid are being audited by the Chartered accountants  who are appeanted by the
Panshind, “Therefore. there should be no delay at the stage of appointne m o b,
Lhe Committee recommend that herealter the annual accounts of the 1" ) sl 1w
compiled and made available to auditors for auditing within 3 months ol thy «low of the

iecounting year,

The Committee are distressed to note that the Annual Report sl saesiequined
1o be linalised within 6 months of the close of the accounting year siee Taliasd e 1
iwnths, The Commitice feel that the Parishad did not pay due itention awl niporkingy
e the finalisation of the documents and their placing before Parliament  Hw: Kistey off
Hman Resouree Development (Department of Education) also allowed the Pansdiud 1o
tahe their own time in linalising the documents. The Committee Teel i Tuel the Minisar
been monitoring the progress ol finalisation of documents of the P dud ool

minch ol the delay could have been avoided.

In view of the delay which took place at different stages ol the compl b ol the
aceounts. the Commitice strongly recommend that  the Parishad  should chalk out a time
botmd schedule o consultation  with the Ministry for completion ol cach sape ol
lnalisation ol the documents. The  schedule  so dravwn up should be allered 1o sl
some senior oflicers both in the Ministry and the Praishad  should be vde e ponsible
woversee the progress made at each stage of finalisation of document. s corure thin
the 1equired documents are placed before Parliament within 9 months of the «lose of the

. _ E
Awecounting year in lature. .

e

-2 -~



CHAITER "'Iii

DELAY IN LAYING ANNUAL REPORT AND AUDITED ACCOUNTS OF

NATIONAL INSTITUTE OF UNANI MEDICINE, BANGALORFE
FOR THE YEAR 1995-96.

The Annual Report and Audited Accounts of National  Institute of Unani

Medicine. Bangalore for the year 1995-96 were laid together with “Review ™ and ~“Delay

Statement™ an the Table of Lok Sabha on 9.6.1998. In terms of the recommendation of

the Committee on Papers Laid on the Table contained in para 3.3 of their First Report

(Fifth Lok Sabha). the Annual Report and Audited Accounts of the Institute Tor the said

vear should have been laid on the Table of the House by 31 December. 1996, i.c.. within

9 months of the close of the accounting vear. Thus. the delay in laying the Annual

Report and Audited Accounts came to about 17 months.

In the Delay Statement laid alongwith the documents, the reasons for delay have

cn explained as under:-

“As per Rule 32 of the Memorandum of Association of Rules, Regulations and
Bye-laws of the Institute. the Annual Report of the Institute together with audited
statement of accounts is to be laid down on the Table ol Parliament within nine
months of the close of the financial year. In view of the linancial constraints
funds were not provided to the Institute regularly Gl 1994-95, as a result of
which the Institute could not become functional. This fact was included in the
annual reports of the Ministry of Health & Family Welfare every year. With the
sctting up ol a separate Department of ISM&1 in March, 1995, an amount of
Rs.1.00 crore was released to the Institute for construction activity. Since only
construction activity has been initiated in the Institute, a proposal was taken up
for secking exemption for laying the Annual Report of the Institute on the Table
of both Houses of Parliament till such time the Institute become operational

llowever. aliter consultation with the Ministry of Finance, it has been decided w
lay the Annual Report of the Institute from 1995-96 onwards regularly

Accordingly, the Annual Report for the year 1995.96 is being laid on the Table
of both Houses of Parliament.  Action has already been initiated for linalising
Annual Report for the year 1996-97 also.™

-3~
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3. The Ministry of Health & Family Welfare (Department of ISM & ) wi
asked to furnish information on some more points have furnished the same on
as under:-

POINTS REPLIES

1. The dates when:

W) the National Institute of  Unani | 28.06.1996

h)

¢)

d)

fE

h)

Mecdicine. Bangalore approached the
audit authority for appointment of
auditors for auditing their accounts
for the year 1995-96 and when were
they appointed;

the accounts of National Institute ol
Unani Mecdicine.  Bangalore  were
compiled and were ready for being
handed over 10 the auditors:

the accounts were actually handed
over to the Auditors:

the auditing of accounts commenced
by the Auditors and the time taken in
it

the Annual Report was finalised:

the Annual Report and Audited
Accounts were got approved from
the AGM/General Body/Executive/
Finance Committec of the National
Institute  of  Unam  Medicine.
Bangalore.

The Annual Report and  Audited
Accounts  were  taken  up  for
wranslation and printing and the time
taken in it

The finalised Annual Report and
Audited Accounts in both Hindi and
Lnglish versions were sent to the
Ministry for being laid in Parliament.

Junc. 1996

June, 1996

8/96 10 9/96 - two months

10.10.96

8.11.96

25.6.1997 10 1.7.1997 (I:inglish)
25.6.1997 10 1.8.1997 (}indi)

~
[

1}
1.7.1997 (English)
1.8.1997 (lindi)
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The delay statement and review were
prepared by the Ministry

The Annual Report and  Audited
Statements of accounts  alongwith
Review and delay statement were got
authenticated from the Ministry: and

The Annual Report and  audited
accounts ol National  Institute  of
Unani Medicine. Bangalore for the
last three years, i, 1992-93, 1993-
04

and  1994-95  were  laid  in
Parliament.
The latest position regarding  the

finalisation of the Annual Repori(s)
and  Audited  Accounts  for  the
subsequent years i, 1996-97 and
1997-98. When these are expected to
be laid on the Table of Lok Sabha?

|
As has been stated in the Delay Stiement |
laid on the Table ol both the Touses of
Parliament while laying the amnal reponrt
of National Institute of U Medicine
(NIUM). Bangalore for the swear I‘J‘JS-‘)()|
in view of the financial constraints. Tunds
were not provided 1o the Institute regulary
till 1994-95 as a result o which the
Institute could not become functional. This
fact was included in the Annual Reponts off
the Ministry of Health & Fannly Wellare
every year and no separale annual repon
was laid on the Table of Parliment lor
NIUM. With the setting up ol a separate
Departiment of 1SM & H in AMarch, 1995,
an amount of Rs. 100 crore wies released 1o
the Institwte for conshuchion  activity.
Though the annual report wir received in
the Ministry in July/August 1997, since the
Institute is not yet operitional nd only
construction activity hid been mitited,
proposal  was  taken  up  lor secking
exemption Tor laying the Annual Report ol
the Institute on the Table of hoth Houses ol
Parliament. till such tme the  Institute
becomes  operational. However,  aller
consultation with the Ministry ol Finanee,
it was decided to lay the Annual Report of
the Institwte from the year  1995-96
onwards regularly. This ix the Tirst Annual
Report of the Institute which has been Taid
on the Table of Parlinmuem

Hindi and English versions ol Annual
Report and Audited Accounts off NIUIM,
Bangalore for the year 1790-97 is sem 1o
Ministry vide leter no9ACCAR-99 dined
10.7.98.  Audit off Accounts lor the year
1997-98 by the Chartered Accountants and
Annual Report for the yvear 1997-98 wre
prepared imd kept ready.  These will be
placed pefore the next Governing Body
meeting* which is likely to he held in the
month ol September or October, 1998,
Annual _Report for the year 1997-98 will
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be sent 1o the Ministry for placing. belore
the Parliament in the month ol November,
1998.

1. The remedial measures laken or | To ensure timely laying ol ihe Annual
proposed 10 be taken both in the | Report and Audited Stateiment ol Aveounts
Ministry and the National Institute [ on the Table of Pariimenm within the
of Unani Medicine. Bangalore 1o | prescribed time  from (e vhews ol the
ensure timely laying of the Annual | accounting year, in futwie. this has been
Report and  Audited  Accounts | included in the calendin awtnvaties ol the
within the prescribed period of | Institute and will be momtored wepnlarly in
ninc months rom the close of the | this Departiment.
accounting year, in future.

I The maner was considered by the Committee at their sitting held on 10 oog,

s The Committee note that the Annual Report and Audited Account. of Nalional
Instinne of Unani Medicine. Bangalore for the year 1993-96 was the st Report ol the
Institute which was laid on the Table of the [ouse on 9.6.1998 i.c. afivr o dekay ol abow

17 months,

0. The Committee sce that the Annual Report and Audited Aceounts ol the
Institute  were got approved from the General Body of the Institute al its tecting held
on 8.11.1996. But the Committee are unhappy  to note that after approval of the
documents [rom the General Body, the Institute took more than 7 %2 monthe. s taking up
the translation work of the documents and Turther more than one moml i is printing,
Ihe Commitiee further note that after receipt of these documents both i Foglish and
Hindi version on 1.7.1997 & 1.8.97 respectively in the Ministry, the same were Liid alter

10 months by the Ministry.
7. The Committee regret to observe that neither the Ministry nor ihe Tnanuie hine
miade scrious efforts 1o finalise the documents and  lay_them on the ‘Fable of the House,

Itis evident that the things have been allowed to take {.Iwir own time.

s The Commitiee note that the Ministry of Health and Family Wellare dicd not

indicate  the reasons Tor (i) 7 %2 months taken by the Institute, alier approval ol the
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documents from the General Body of the Institute and (i) 10 momle. talen Iy ahe
Ministry in laying of these documents after receipt of the same Trom the hnaniae. Hhe
Ministry also did not indicate the action taken to overcome the recurrence of such deliys
in luture, The Commitiee desire that whenever the Annual Reports and  Mihiod Aceounts
e laid on the Table of the House with delay, the Ministry must indicine i the delay

stuement the reasons [or such delays.

4, Ihe Committee also note that the Annual Reports and Audited Nocounis ol the
subseguent years i.c. 1996-97 & 1997-98 have been laid on the Table on *K 7 1998
R.341999 je afier a delay of about 7 months and 2 months  respevinghy 1 e
documents for the year 1998-99 which were due to be laid on the Table o) the Tlowwe n
31121999 have been laid on 13.12.2000 i.e. after a delay of abowr 11 % nunths
However. these documents for the year 199-2000 which were e him layvig by

31.12.2000 have not so Tar been laid,

10, The Committee therefore,  reiterate, their carlier recommendation that the
Ministry of ealth & Family Welfare should in consuhtation with the Iieaitate should
prepare o time bound schedule to complete all the formalities al vwioe. sligwes viz
appointment of auditors well in advance of the close of the accounting vear connpilation
ol accounts & giving them to the auditors for auditing within 3 months ol the o ol the
accounting year. auditing of accounts. arranging the Annual General Meeting ol the
Institute,  translation. printing and sending them to the Ministry tor Livinp The
Committee also recommend that the Ministry should take the steps  tha atter reeeipt ol
the documents the same are laid on the Table of the House at the carliest The Commiliee
desive that  the time bound programme so prepared must be adhered o bothe by the
Ministry & the Institute, so that the Annual Reports and Audited Accounis e linalised
as per time bound schedule and  laid on the Table of the House well within 2 months ol

the close ol the accounting year of the Institute every {yuar in luture.

LT ]
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CHAPTER-TY

DELAY IN LAYING ANNUAL REPORT AND AUDFFED
ACCOUNTS OF MADRAS SCHOOL. OF
ECONOMICS,MADRAS FOR THE YEAR 1995-96

The Annual Report and Audited Accounts of Madras School of Lconomics. Madras
together with Delay Statement for the year 1995-96 were laid on the Table ol the House on
24.11.1997. In terms of the recommendation of the Committec on Papers Laid on the Table
contained in para 3.5 of their First Report (Fifth Lok Sabha). the Annual Report iand Audited
Accounts of the Madras School of Economics for the said ycar should have been laid on the
Table of the House by 31 December, 1996, ic.. within 9 months of the close of the

accounting ycar.  Thus. the period of delay in laying the Annual Report and Audited

Accounts came to about 11 months.

2. In the delay statement laid along with the documents. the reasons for delay have been
explained as under:-

The basic reason for the delay in laying of the Annual Report/Audited Statement ot
Accounts for the Madras School of [iconomics for the ycar 1995-96 is the non-
availability of these documents in the bilingual form. The preparation of these
documents in the bilingual form took considerable time.  Conscequent upon the
availability of these documents now, these are being laid on the Table of both
lHouses of Parliament.

3. The Ministry of Finance (Department of Economics Affairs). who were asked tc
furnish information on some points. have furnished the following information same o

13.1.1998:-

POINTS REPLIES
L. Please state the dates when: .
i
a) the Madras School of Economics. 24.4.1996

Madras approachced the audit authority
for appointment of auditors for auditing
their accounts for the year 1995-96 and
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b)

¢)

d)

£)

h)

)]

k)

when were they appointed:

the accounts of Madras School of
l:conomics, Madras were compiled and
were ready for being handed over to
auditors;

the accounts were actually handed over
1o the auditors:

the auditing of accounts commenced by
the auditors and the time taken in it:

the Annual Report was finalised:

the Annual Report and Audited Accounts
were got approved from the A.G.M./
Gieneral Body/Exccutive/ Finance
Committee of the Madras School of
Liconomis, Madras

the Annual Report and Audited Accounts
were taken up for translation and printing
and the time taken in it

the finalised Annual Report and Audited
Accounts in both Hindi and English
versions were sent to the Ministry for
being laid in Parliament.

the Delay Statement was prepared by the
Ministry:

the Annual Report and Audited Accounts
along with Delay Statement were got
authenticated from the Minister: and

the  Amnual  Report  and  Audited
Accounts  of Madras  School of
l:conomics. Madras for the last three
years i.e. 1992-93, 1993-94 and 1994-95
were laid in Parliament.

25.4.1996

17.5.1996

17.5.1996

3.7.1996

Board of Governors - 27.7.1990

Governing Body

February. 1997

- 22.7.1990

Received 17.3.1997/4.4.1997

10.4.1997

21.8.1997

Annual Report on

Delay Statement on

2181907

2281997

Institute came under preview ol these

instructions only on receipt of grant-in-aid

[irst time in 1995-96.

-
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Please explain why the Review was
not faid alongwith Annual Report.
Audited Accounts and Delay
Stitement.

The latest position regarding
finalisation of the Annual Report (s)
and audited accounts for the
subsequent year 1996-97. When these
are expected to be laid on the Table
ol the Lok Sabha.?

The remedial measures taken or
proposed 1o be taken both in the
Ministry and the Madras School of
Lconomics, Madras o ensure timely
laving of the Annual Report and
Audited Accounts within the
prescribed period of nine months
[rom the close of the accounting
year(s) in future.

Report was submitted duly
perused/considered by the FA(1Fin)/Chiel
Eco. Adviser/Finance Scerctary il the
Hon’ble Finance Minister alongswith
subsidiary account as on 31.3.1997 ol the
Institute in respect of the grant-in-aid.

Already received in the Departiment and the
same will be submitted during cosuing
Parliament Session.

The Institute has assured to lurnish the
Reports well hefore the 31 December cach
vear.

4.

i)

by

Ministry of Finance (Department of liconomic Aflairs). who were requested on
21.4.98 and 31.8.98 10 furnish further information on some more points. arising out ol the
replivs given by them carlier. furnished the following on 9.6.1998 and 6.11.98 respectively:-

POINTS

REPLIES

Please state the specific dates when the
Sehool approached the Audit Authorities
and when the auditors were appointed for
auditing the accounts of the School.

Please indicate the specific dates when
the auditing ol accounts commenced and
when it was completed.

The General Body of ihe MSIE s the
competent authority o appoint the auditors,
The matter was placed beline the Annual
General Body of MSIE at its mecting held on
July 31, 1993, The AGM by its resolution of
the same date appointed the Audnor Jor
auditing thfe accounts for the year 1995-96.

The auditing of the 1993-96 accounts was
commenced on 17.5.1996 aller the accounts
were  finalised and  was  completed  on
3.7.1996.  The Accounts were approved by

-
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loase indicate the specilic dates when
e tanslation work was taken up and
when t was completed; when the work
o preting was handed  over o the
prter and when the printed copies were
recenved from the printer.

db Please state the reasons lor not enclosing
e C&AG Audit Certilicate alongwith
the Audited Accounts: and

¢) Please state how the General Body of the
N Lulias School of liconomics is
competent to appoint the auditors instead

ol C&AG

the AGM in its meeting heblbon P77 1990

The Annual Report and Awdued Aecounts
for 1995-96 were given Ton Hhde tanslation
on 10.2.1997 and the trambkinnm work was
completed on 14.3.1997.  Then the malter
consisting ol 40 pages ware Ivpwed i Hindi
and 100 xerox copies were tabsn during the
period 13.3.1997 o0 940997 1he llindi
version was not printed 100 sl copics
of the Annual Report and Mt Nevounts
for 1995-96 in Hindi were b patched o
Government of India along wale 10t printed
copies in English with om hener dined
10.4.1997.

MSL is an avtonomous Institution o Society
registered under the Tanul Nawln Socicties
Registration Act. 1975 andd by Section To»
of the above Act, the General Ty ol the
Society has to appoint Awditen quirlilicd
according to the prescribed rules amd the
Accounts of the Institute as ambited by these
Auditors arc approved by the General Body.
The total accounts of the lutiuh: are not
subject to audit by C&AG. Nucener as per
the sanction for release ot pumt “the
Accounts of the MSL: shall e apen o est
check by the Comptroilvr el Ninditor
General of India at his disciction

The Institute have further stated thin C&ACG
Audit only part of the accounts which ieles
to the expenditure of Central Conerment
and an autonomous body like NISE cannot by
itself ask for audit by C&AG
has been for C&AG 1 audit the
expenditure  of  Central  Governmient Gt
intervals andwhen they (C&AG come, they
complete the audit of years which remains
unaudited tnd the C&AG subwunie. ity report
to the Ministry directly.

Lhe practice

[{}]




The matter was considered by the Committee at their sitting held on 10 May, 2000.

The Committee note that the Annual Report and Audited Accounts of Madras School
of LEconomics. Chennai tor the year 1995-96 which was the first year of their laying. afler
receipt of grant-in-aid from the Central Government, were laid on the Table ot Lok Sabha on

24.11.1997 i.c. afier a delay of 11 months after close of the respective accounting year.

The Committee note with displeasure that after approval of the documents on
27.7.1996 by the Board of Governors of the School. the translation work was taken up by the
School after about 6 % months i.e. on 10 February, 1997, The Commitiee do not
understand the unduly long time taken by the School in taking up the tanslation work.
Morcover. the Committee are also pained to note that the School ok 34 days. i.c. [rom
10.2.1997 10 14.3.1997 in translating of just 40 pages of [lindi version ol the Report. Not
only this the School 100k 25 days in getting 100 copies of the Hindi version cyclostyled

of the Report which consists of 40 pages.

The Committee also note that the copies of the Annual Report and Audited Accounts
were sent to the Ministry of Finance (Department of Economics Affairs) by the School on
10.4.1997 for being laid on the Table of the House. But the Ministry took about 4 %2 months
in preparing the *Delay Statement” and further about 3 months in laying these documents on
the Table of the House. The Committee are unhappy w0 note that most of this delay has
been caused in the Ministry.  The Committee  thus feel that had the Ministry initiated an
expeditious action, much of the delay could have been avoided. The Committee hope that
herealier the Ministry will be more cautious and take all the necessary steps expeditiously o

lay the documents on the Table of the House alter the same are received in the Ministry.

The Committee lurther note that the Ministry of Finance have not laid “Review”
together with Annual Report, Audited Accounts and Delay Statement for the year 1995-96 of®
Madras School of Economics. The Commitice would like to bring 10 the notice of the

Ministry of Finance. the recommendation of the Committee made in para 3.6 ol their Sccond
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Repent (Sisth Lok Sabha) which is reproduced hereunder for meticulous complumee by the

Ny of Finanee in luture :-

“I'he Committee are of the view that laying of "Review™ along wali the Annual
Report of the organisations need not be confined only o companie. o vporated
under the Companies Act. 1956, [Even in the case ol atonvimen. Dadies,
Government should examine the reports submitted by such bodus aml prepare o
"Review” giving salient points of achicvements. total expenditine ol by the
Giovernment on the body, how far the autonomous body has achieved the alyects tor
which it was set up and what are salient features ol its future propranmne Where the
Keport or the Audit Report mentioned any serious irregularity or iy other iatier ol
importance which needed corrective action or further enquiry. it s vy peected that
Government made 2 mention in the Review of the action bemyp taben m than
dircction.  However., where information on all the aforesaid maties. e already
available in the Report and Government have nothing 1o add thereto Caovermment
should, in accordance with the recommendation made by the Conmmttee i pina <18
ol their Seeond Report (Fifth Lok Sabha), lay on the Table alonp waly weport, o
statement saying that they are in agreement with the report and hene e e Review ' is
being laid™.

In view of the reasons responsible for delay as explained by ihe Nan, e
Commitiee stress the need for preparing a time bound schedule by the N, Schonl ot
Feonomies in consultation with the Ministry of Finance for cach and every siip npln hom
the  vompilation of accounts to the laying ol these documents on the Table ot the Flouse,
I here shoubd be proper coordination and interaction between the Ministry and 1w School tor
adhevanee 1o the time bound schedule so laid.  The progress of the docuwment- ~hould be
assessed al every stage 10 know whether the time bound  schedule is being adhercd 1o so than
the Aunual Report and Audited Accounts could be Taid within stipulated perisd ol nine

months afler elose of the accounting year in future.

¥k

-p
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CHAPTER =Y

Delay in laying Annual Report and Audited Accounts of Centre for
Policy Research, New Delhi for the year 1995-9G.

The Annual Report and Audited Accounts of Centre for Policy Rescarch New
Delhi Tor the year 1995-96 were laid together with “Delay Statement® on the  lable of the
House on 24.11.1997. In terms of the recommendation of the Committee on Pupers Laid
on the Table contained in para 3.5 of their First Report (Fifth Lok Sabha). the Annual
Report and Audited Accounts of the Centre for Policy Rescarch for the said year should
have been laid on the Table of the House by 31 December. 1996 i.c. within 9 months of’
the close of the accounting year, Thus. the delay in laying the documents came 1o abowt

11 months.

2. In the delay statement laid along with the Annual Report and Audited Accounts
the reasons for delay have been explained as under:-
“T'he basic reason for the delay in laying of Annual Report/Audited Stitement
of Accounts for the Centre for Policy Rescarch for the year 1995-96 is the non-
availability of these documents in the bilingual form. The preparation ol these
documents in the bilingual form took considerable time. Consciuent upon the

availability of these documents now. these are being laid on the Tahle of both
the Houses of Parliament.”

-

3. The Ministry of Finance  (Department of Economic Affairs). which were
requested on 24.12.1997 to furnish information on some more points, have furnished the

lollowing information on 15.1.1998:-
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a)

h)

<)

d)

£)

h)

POINTS

REPLIES

The dates when:

the Centre for Policy Research, New
Delhi approached the audit authority
for appointment of auditors for auditing
their accounts for the vear 1995-96 and
when were they appointed:

the accounts of Centre for Policy
Research were compiled and were
ready for being handed over to
auditors:

the accounts were actually handed over
to the auditors:

the auditing of accounts commenced by
the auditors and the time taken in it

the Annual Report was finalised:

the Annual Report and Audited
Accounts were got approved from the
AGM/General Body/lixecutive/Finance
Committee of Centre for Policy
Rescarch. New Delhi:

the Annual Report and Audited
Accounts were taken up for translation
and printing and the time taken in it;

the finalised Annual Report and
Audited Accounts in both 1lindi and
Iinglish versions were sent to the
Ministry for being laid in Parliament:

the Delay Statement was prepared by
the Ministry:

The CPR’s annual accounts are audited by
a 1irm of Chartered Accountunts appointed
by the Governing Board of the CPR
Society. The auditors for the financial year
1995-96 were appointed by the Boward on
23.9.1995.

30.6.1996

9.7.1996
9.7.1996 t0 19.9.1996
August, 1996

Adopted at the 22" Annual General
Meceting of CPR Society held on 24.9.1996

Annual Report = 8.1.1997 to 19.4.1097
Audited Accounts — 12.3.1997 10 19.4.1997%

April. 1997

11.8.1997 ¢
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n

k)

v,

4.

the Annual Report and Audited
Accounts alongwith Delay Statement
were got authenticated [rom the
Minister: and

the Annual Reports and Audited
Accounts of Centre for Policy
Rescarch, New Delhi for the last three
years i.e. 1992-93. 1993-94 and 1994-
95 were laid in Parliament.

Please explain why the Review was
nol laid alongwith Annual Report.
Audited Accounts and Delay
Statement.

The latest position regarding
finalisation of the Annual Report
and Audited Accounts for the
subsequent year 1996-97. When
these are expected to be laid on the
Table of Lok Sabha?

The remedial measures taken or
proposcd to be taken both in the
Ministry and the Centre for Policy
Research to ensure timely laying ol
the Annual Report and Audited
Accounts within the preseribed
period of nine months from the
close of the accounting year, in
luture.

Annual Report on 21.7.1997 and Delay
Statement on 13.8.1997

Not Applicable as the Institute came under
purview of these instructions only on
receipt of grant-in-aid first time in 1993-96,

Report was submitted duly
perused/considered by the FA (Fin YChiel
lico. Adviser/Finance Seeretary il the
Hon’ble Finance Minister:

Already reccived in this Departmuent s
the same will be submitted during 1he
ensuing Parliament Session.

The Institute has assured w Turnish the
Reports well before the 31 December each
year.

The Ministry of Finance (Department of LEconomic Affairs) who were reguested

on 1541998 to furnish further information on some more points arising o ol the

information given by them carlicr, furnished the following tnformation on 8.6.1998:-

y



I POINTS

REPLY

Please state under what statutory authority
the Governing Board of the Centre for
Policy Research Society appoints the
Chartered Aceountants for auditing the
accounts of Centre lor Policy Research
instead ol approaching the Comptroller &
Auditor General ol India or the Director
General of Audit & Central Revenue.

CPR s o society registered wnder the
Societies  Registration Act 1860 and s
poverned by the  audit  requirements
appropriate 0 such Societies.  Scetions |
and 2 of the Act require the liling ol the
Memorandum of Association and the Rules
and Regulations ol the Socicty which is
being registered.  Rule 20 (iv) of the Rules
and Regulations of the Centre lur Policy
Research states that “the accounts of the
Society shall be audited by such yualificd
auditors as the Board may appoinl.”™ There
is no statutorv requirement ol awdit by the
CAG in the case of a registered socicly.
CPR has been regulinly under the audit of
auditors appointed by the Board sinee its
establishment in 1973, s character as o
registered  Society and  the rules and
procedures  poverning it do not change
merely because it has reccived a Corpus
Grant of Rs.50 lakhs Trom the Government
of India, Ministry of Finanee.  The
contribution by the Ministry of Finance
forms only a small part ol CPR’s total
Corpus Fund. and it does not comert CPR
into a Government organization.  I'ven the
Ministry ol' Finance’s  sanction  order
recognizes that CPR has its own audin
arrangements: it only asks for a “certilicale
from the auditors of the mstiowe™  The
sanction doubtless contains an enabling
provision for a ™est cheek by the
Comptroller and Auditor General ol Indiz
at his discretion™. but the CAG has not
indicated any desire 10 undertahe such a
test check.

4. The matter was considered by the Commiitiee at thir sitting held on 10.5.2000.
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5 The Committee notc that the Anpual Report and Audited Accounts Tor the year
1993-96 ol the Cenmre for Policy Research. New Delhi were laid on the Fable of Lok
Sabha on 24.11.1997 i.e. afier a delay of about 11 months.

6. The Commiuce also nowe that after approval of the documents from the General
Bady il the Cemre for Policy Rescarch on 24.9.1996, the Centre wok 6 % months in
translation and printing of the documents.  The Committee are,  constrained s observe
that the due atlention at this stage  has not been paid. The Committee further note 1that
afler receipt ol the copies of the Annual Report and Audited Accounts lrom the Centre,

the Ministry ok aboul four months in preparing the “Delay Suatement™,

7. The Commiltee however, arc happy to note that the Annual Repot &  \aadited
Accounts of the Centre for the year 1997-98 were faid on 4.12.1998 ic. within (he
preseribed period of nine months alter close of the  accounting year,  But ihe
ducuments for the year 1998-99 have been laid on 10.3.2000 ie. after a delay ol abowm 2
s months, These documents for the year 1999-2000 which were due Tor luying o the

Table by 31.12.2000, have not so far been laid,

9, The Commiltee hope that with 2 view to eliminate the delays i lutwre, the
procedure ol finalisation ol the documents should be plamed in such a way that there is
ne hatileneek at any stage right trom compilation of accounts 10 placing them betore
Parlinment. Due adtention at the stage ot translation and printing ol the docwments should
alsa be paidl. The printer of the documents should be given a detinite time Trame o print
the documents to avoid recurrence of delay at this stage. The Committee hape than the
Ministry concerned woukd also make efforts w lay the documents as carly as possible

alter reeeipt of the same (rom the Centre to avoid delay in Tuture,
-
»
LY

New Delhi
Dated 23 March, 2004 PRABHAT SAMANT RAY
CHAIRMAN
Comamittee on Papers Laid on the Table

-
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